
  

 

 jftLVªh laö Mhö ,yö&33004@99 REGD. NO. D. L.-33004/99 

 
 

vlk/kj.k 
EXTRAORDINARY  

Hkkx II— [k.M 3—mi&[k.M (ii) 

PART II—Section 3—Sub-section (ii) 

izkf/dkj ls izdkf'kr 

PUBLISHED BY AUTHORITY  

la-  2169] ubZ fnYyh] lkseokj] flrEcj 5] 2016@Hkkæ  14, 1938   
No. 2169] NEW DELHI, MONDAY,  SEPTEMBER 5,  2016/BHADRA  14, 1938  

कारपोरेट कायᭅ मंᮢ ालय 
अिधसचूना 

नई ᳰद᭨ली, 5 िसतंबर, 2016 

का.आ. 2866(अ).—कᱶ ᮤीय सरकार कंपनी अिधिनयम, 2013 (2013 का 18) कᳱ धारा 1 कᳱ उपधारा (3) ᳇ारा 
ᮧदᱫ शिᲦयᲂ का ᮧयोग करत ेᱟए 7 िसतंबर, 2016 को वह तारीख िनयुᲦ करती ह ैजबᳰक उᲦ अिधिनयम कᳱ धारा 124, 
धारा 125 कᳱ उपधारा (1) से (4), (6) [िविनधानकताᭅ िशᭃा और संरᭃा िनिध के ᮧशासन कᳱ रीित के संबंध मᱶ] और 
उपधारा (8) से (11) के उपबंध ᮧवृᱫ हᲂगे।  

[फा. सं. 5/27/2013-आईईपीएफ (पाटᭅ)]  

अमरदीप ᳲसह भाᳯटया, संयुᲦ सिचव 
 

MINISTRY OF CORPORATE AFFAIRS 

NOTIFICATION  

New Delhi, the 5th September, 2016 

          S.O. 2866(E).—In exercise of the powers conferred by sub-section (3) of section 1 of the Companies Act, 2013 
(18 of 2013), the Central Government hereby appoints 7th September, 2016 as the date on which the provisions of 
section 124, sub-sections (1) to (4), (6) [with respect to the manner of administration of the Investor Education and 
Protection Fund] and (8) to (11) of section 125 of the said Act shall come into force. 

[F. No. 5/27/2013-IEPF (Part)] 

AMARDEEP SINGH BHATIA, Jt. Secy. 
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